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a half rupee per seer when the official rate of 
the sugar in the market is nearly fourteen 
annas per   seer; and 

(b) what are the reasons that it; price in 
the open market is not bein£ controlled ?] 

THE MINISTER FOR FOOD AMI 
AGRICULTURE (SHRI RAFI AHMEE 
KIDWAI) : (a) There is no control on the price 
of sugar candy. 

(b) Due to the fact that it is generally 
manufactured from free market sugar on 
which there is no price control. 

 

[FLATSFOR  M.   Ps] 

57. SHRI S. D. MISRA: Will the Minister 
for WORKS, HOUSING and SUPPLY be pleased 
to state : 

(a) what expenditure has been incurred on 
building flats for the Members of Parliament 
on North Avenue and South Avenue ; 

(b) what expenditure has been incurred on 
building separately ' A ', ' B ' and ' C ' types 
of flats for the Members of Parliament; 

(c the cost of furniture provided in each of 
these types of flats; and 

(d) whether Government called for any 
tenders for the supply of such furniture ?] 

THE DEPUTY MINISTER FOR WORKS, 
HOUSING AND SUPPLY (SHRI S. N. 
BURAGOHAIN) : (a) Rs. 39,73,640 including 
services but excluding cost of furniture. 

(b) A Type : Rs. 14,12,320 (104 @ 
Rs. 13,580 each). 
B Type : Rs. 11,46,960 (72 @ Rs.  
I5>930 each). CType : Rs.  14,14,360 
(76 @ Rs. 18,610 each). 

(c) A Type : Rs. 2,500 each. 
B Type : Rs. 3,308 each. 
C Type : Rs. 3,770 each. 

(d) Yes. 

APPOINTMENT OF CHAIRMEN OF 
COMMITTEE   OF   PRIVILEGES    AND    

COMMITTEE     ON PETITIONS 

MR. CHAIRMAN : I have one or two 
announcements to make. For the Committee 
of Privileges under rule 169 (1), I appoint 
Shri Pattabhi Sitaram-ayya as Chairman. For 
the Committee on Petitions, Shri Jaspat Roy 
Kapoor will serve as Chairman. 

We have to meet tomorrow at 4 o'clock and 
not at 8-15, as many Ministers will be 
required to be present in the House of the 
People. So, when we adjourn, we will adjourn 
till 4 o'clock tomorrow, and will go on till 8 
o'clock. 

NOTICE OF MOTION FOR 
PAPERS 

SHRI P. SUNDARAYYA : Sir, I have 
given notice of a motion for papers    on   the    
question     of    the 


